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(b) Statement by Government accepting

tilt above Report.

Mil) (a) Annual Reportand Accounts of
the National Institute of immunology, New

Delht, for the year 1993-94, together with
the Audi Report on the Accounts.

(b) Statement by Government accepting
the above Report.

I Placed iu Library.See No. LT-
6590/94).

(vj) (@) Annua) Report and Accounts of

the Rama Research Institute Bangalore,
for the year 1993-94, together with the
Auditors' Report on the Ac-

(b) Statement by Government ac-ceping
the above Report.

iPlaced in Library. See No. LT-
6589/94).

(v) (a) fifth Annual Report and Accounts
of the Jawaharlal Nehru Centre lor
Advanced Scientific Research, Bangalore,
for the year 1993-94, together with the
Auditors" Reports on the Accounts-.

(b) Statement by Government accep- i ting

the above Report.

(Placed in Library. See No. LT-

< -.I(a) Annua] Report and Accounts

of i- Satyendra Nath Bose National

Centre for Basic  Sciences, Calcutta,

[fae year 1993-94, together with the
Auditors' Report on the Accounts.

(b) Statement by Government accepting
the above Report.

Placed in Library, See No, LT-
6592/94).
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(vii) (a) Annual Report of the Indian
Institute of Tropical Meteorology. Pune,
for the year 1993-94.

(b) Annual Accounts of the Indian
Ins'.itute of Tropical Meteorology, Pune,
tor the year 1993-94 and the Audit Report
thereon.

(c) Statement by Government accep-
cepiing the above Report.

(Placed in Library. See No. LT-
6591/94).

(viii) (a) Annual Report and Accounts
of the  Technology Information,
Forecasting and Assessment Council, New
Delhi, for the year 1993-94, together with
the Auditors' Report on the Accounts.

(b) Statement by Government accepting
the above Report.
(Placed in Library. See No. LT-
6593/94).

(k) (a) Annual Report and Accounts of
the International Advanced Research
Centre lor Powder Metallurgy and New
Material. Hyderabad, for the year 1993-91,
together with the Auditors' Report on the
Accounts.

Cb) Statement by Government accepting the

above Report. (Placed in Librarary. See No.
LT-6808/94)

PROCLAMATION UNDER ARTICLE
356 OF THE CONSTITUTION IN RE-
LATION TO MANIPUR

THE OCPUTY CHAIRMAN:  Shri
Ram Lai Rani
PROCLAMHON PNI >L.K ARTICLE 356

OF IHI ( 'INSTITUTION IN RE LLATION
TO MANPUR.

(SHRI RAM LAL RAHI): Madam, I
lav....
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SYED SIBTEY RAZI (Ugtar Pra-
fesh): Madam, | am on a point
of order. The Paper has nol yet
been lail by the Minister  and
she has every righy to present her views
only when iy will come foy discussion...
(Interruptions),

THE DEPUTY CHAIRMAN: 1 have
to listen 10 her first and then T will tell
her... (Interruptions.. . ..
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[RAJYA SABHA ]

of the Constitution in 328

relation to Manipur
THE DEPUTY CHAIRMAN: We can
discuss when there js a discussion on it..
(Interrupgions),. .
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SYED SIBTEY RAZI. Madam, I am
on a pojnt of order. She iy making a
statement. . .

(Interruptions)

THE DEPUTY CHAIRMAN: Sushma-

If any body objects (o the laying of
the Papers on (he Table of the House,
thers are some technical grounds on
which they objecy to {t. Now, if it is
a procedural matter, then you can raise
it. But if it is a matter which is not
either procedure or technical then this
is nog the time when. 1 could permit
vou, You can ask for a Specia] Mention
or whatever device vou like, and you
can rajse this jssve ar that point of
time. This i< not the cofrect time to
raise this issve. So, T will allow Shri
Ral Lal Rahj,
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(Placed in Library. See No. LT-
6636/94).

SHRI TRILOKI NATH CHATUR- |
VEDI (Urtar Pradesh); Madam_ I am |
on point of order.

Fgawrafa w@rear, ® 9d ag sanr
wgar § fF wr amreg @ & wiafos
AZT A1 TS BT ATHAT AT FT ZE-

T HH frawer & fAn frarsr awar |
3 s frafrgz & fear s o &)

THE DEPUTY CHAIRMAN:  There
is no point of order relating to this.

SYAl gaw AW o dew, 3
7% 77 ey 5 Ew e o feww
FEAT AE AT AW TR gFd & faam
WY H I FE Ay owmow
TT T I T | I
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THE DEPUTY CHAIRMAN. 1  will
tell you how you can discuss ir. I will
tell you what the other deviceg are. You
can take the permission of the Chaijr-
man to raise j in a Special Mention or
you can raise it in any  other form
which {s available (0 vou—a Resolution
or a Motion against it. But this is
10t the forum, That is why 1 am pot
ilowing you,

Al GERT WUW : WEW, ¥
Yyede wiw fe daw ¥ aww ey
AT A £ )., (eTEEE) L

gurwrafa : Tad 79 IB1 aFT ¥

¢ is not the procedure.

Shri Eduardo Faleiro,

relaion to Man'tpur
Wl W war T | T
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THE DEPUTY CAAIRMAN: Mathur
Saheb, | will explain to you. Any Pro-
clamation has to be laid on the Table of
the House., It was listed yesterday.
Yesterday jg could mog be laid because
you know what the situation was  in
the House. So, it is being laid today. SO,
it is in order. (Interruplions). Now,
Shri Eduardo Faleiro, (Interruptions).

=t W SR WM ar e
TAAHE TE A a1, ..
(srmem) ...

il GawT WO 1 TIHE T
™ gu W fGmd v . (saww)

oY AR AN WG AF WS
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THE DEPUTY  CHAIRMAN: The
Paperg to be lajd on the Table,



